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2 1
ORDINANCE No. 38 OF 2018

THE KERALA CO-OPERATIVE SOCIETIES
(SECOND AMENDMENT) ORDINANCE, 2018

Promulgated by the Govemor of Kerala in the Sixty-ninth Year of the

Republic of India.

AN
ORDINANCE
fzgriher to amend the Kerala Co-operative Societies Act, 1969,

Pfeambfe.——WH[?REAS‘ it is cxpeﬂient further to amend the Kerala
Co-operative Societies Act, 1969 (21 of 1969) for the purposes

 hereinafter appearing;

AND WHEREAS, the Legislative Assembly of the Siate of Kerala is not
in session and the Governor of Kerala is satisfied that circumstances exist
which render it necessary for him to take immediate action;

No'w, THEREFORE, in exercise of the powérs conferred by clause ( i) of
Article 213 of the Constitution of India, the Govemnor of Kerala is pleased
to promulgate the following Ordinance:— '

1. Short title and commen'cemem.—('l-) This Ordinance may be
caljled the Kerala Co-operative Socicties (Second Amendment)
Ordinance, 2018,

(2) It shall come into force at once. -

2. Act 21 of 1969 1o be temporarily amended.~-During the period

- of operation of this Ordinance, the Kerala Co-operative Societies Act,

1969 (21 of 1969) (hereinafier referred to as the principal Act) shall have
effect subject to the amendments specified in sections 3 and 4.




3. Amendment of section 2.—I_n'section 2 of the principal Act, after
clause (od), the following clause shall be inserted, namely:— '

“(oe) “Primary Tourism Co-operative Society™ mt_éans a society
having its area of operation confined to a taluk and the principal object of
which is to promote, organise and assist tourism activities:

Provided that, those societies in cxistence at the commencement of
the Kerala Co-operative Societies (Second Amendment) Ordinance, 2018
having more than onc taluk as its area of operation shall restrict such area
of operation to the taluk where the headquarters of the society is situated
within a period of six months.”. L

‘4. Amendment of section 28.—In the principal Act, in section 28,
after sub-section (1D}, the following sub-section shall be inserted,
namely:— _ :

“(1DA) Notwithstanding anything contained in this Act or in any
judgment, decree or order of any Court. the registration. of any
Primary Tourism Co-operative Society without bifurcation of area, assets
and liabilities of the society and the constitution of the committee pursuant
to any such registration without such bifurcation shall be void and the
Registrar shall appoint a Special Officer for each of such societies.”.

P. SATHASIVAM,
GOVERNOR.






